
CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH

O.A. Mo. 338 of 1998

Hevj Delhi , dated this the [ 1998

HOM'BLE MR. S.R. AD 1GE, VICE CHAIRMAN (A)

Shri Manoj Chand,
S/o Shri Gaya Prasad,
R/o A-22/A, Madhu Vihar, GaI i No.20,
Delhi-110092. ... . APPLICANT

(By Advocate: Shri S.D. Sharma)

Versus

Union of India through

1 . Secretary,

Ministry of Defence, New Delhi .

2. Control ler General of Defence Accounts,

West Block V, R.K. Puram,
New DeIh i .

3. Control ler of Defence .Accounts-. (Army),
Meerut Cantt.

4. Sr. .Accounts Of f i cer (AN) , '
O/o the C.D.A. (Army),
Meerut Cantt. . . . . RESPONDENTS

(By Advocate; Shri KCD Gangwani)

JUDGMENT

BY HON'BLE MR. S.R. AD IGE. VICE CHAIRMAN (A)

Appl icant impugns respondents' action in

disengaging him by verbal orders dated 9.6.97,

which has been confirmed in th^i'lf ■ reply dated

19.1 .98 (Ann. I ) and prays to be al lowed to

resume his duties as a Group D employee v-;ith

temporary status under respondents 'with back

'wages.

2. Respondents in their reply confirm that

app1 leant was a casual labourer and was granted

temporary status 'w . e . f . 25. 1 1 .94 vide order dated

25.1 1 .94. They hov^ever state that the appoi rrt ing
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(2)

authori ty by his order dated 4.6.97 decided to

disengage appl icant w.e.f. 28.5.97 consequent to

his being detained in pol ice custody for more than

two weeks on the charge of theft of a scooter

which was stolen from the office campus on 16.4.97

and was recovered by the pol ice from him.

Respondents state that this criminal case is under

trial and his ■ reengagement can be considered on

meri ts only after decision of the Court.

Appl icant in rejoinder has fi led a copy of the

Judgment dated 15.4.98 acquitting him in the

aforesaid criminal case.

3. 1 have heard appl icant's counsel Shri S.D.

Shsrma and respondents" counsel shri Gangwani .

4. ■ Even if appl icant was disengaged

consequent to the institution of a criminal case

against him that does not absolve respondents of

their responsibi l ity in fol lowing the procedure

for disengaging a casual iabourer with temporary

status in accordanoe with the provisions o.f the

Casual Labourer "(Grant of Temporary Status and

ReguIarisation) Scheme, 1993, that is by giving

him one month's not ice in- writ ing or one month's

wages in I ieu thereof.

5. As respondents did not give appl icant one

month's not ice in wri t ing^before terminat ing his

service, they shal I now pay to appI ioant one

month's wages. These direct ions shal l be
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/  ifflplmant«d by thm aithla four asaks fioi^tba

data of raceipt of a copy of this QtdBTi Furthasoiora

as applicant was disangaged by Respondants only

bacaasa of tha aforflmentionad thaft casay in which

ha has now bam acquittad by a ODort of Cbnpatant

jurisdiction wida jwdgpiant cNttad 15*^4«98y md

respondmts hava not statad that my appaal has bam

filad against that judgnenty thpy should c nsidar

rain stating hi« within fbur ueaks from tha data of

racaipt of a copy of this ordar in acoordanca with

rolas and Instiuotionsy and uptm such rainstataeont

applicant will raoovor his original seniority as

a casual labourar tid-th tanpora:^ statusy but

will not ba ontltlad to any baekwagas for tha

pariod ha reraainad out of work#

6« The OA is diqsosad of in tems of para 5

abova. No oosta^

( S*R.ADIGE0
WCE chaiwanCa).
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